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Order d at ad 	2Q02 

Heard the learned counsel for the 

applicant and Shri 13 .K.1,-,iayak, learned A.S.C. 

for the Respondents. The counsel for the 

applicant seeks permission to withdraw this 

ç.A. with liberty to file a fresh one on the aob- 

came cause of action. The prayer is allowed, 

The O.A. is accordingly dismissed 

as withdrawn. 
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